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FORM. E

Fot.m of supply of information to the applicant

[Rule 4 (iv)]

qL .%$

No. HC.XXXV -0U20tBlZl'L I RT7

Dated l't September, 2018

{

lir

'-'il ,

I t rr l, ,r., .;t,tlt,d

'\l

Irr"rrit : Srnt. A. Ajitsaria
t{egistrar (ludl.) & PIO
Gauhati High Court

(iri Artin l(. tsaruah,
Horr.;e No. 2, Bye-Lane No. 4 (South),
|-..-rcitit I'Jirqar.,
(:lL rv'vir lral.i- 7 B 1007

'r rl 
, : lrrtor rrraLir-rlr Lrnder Rl-I Act.

Yorrr Rl-I Application dated2710612018. Regd. Vide ID No. 150/2018
daLe:d 09.08,2018.

\tVitlr reference to the above, photocopy of the information soLtght by yott, is
, i lr lr.r',r.(l hct eutitl r.

Yours faitltfully,

r1' I'q I g

Registrar (Judicial) & PIO

Gauhati Higlt-]lqur[

4ibe-

I .',,.1



1?- f"vl,

ru
FORM.D'

Rejection Order

IRule 4 (iii)]

No. HC

Smt.A. Ajltsaria
Registrar (Judl) & PIO
Gauhati High Court

Syed Rizwan Ahmed Naser,
Rajahoweli, Ballgaon,
P.O. Korokatali, Dist. Jorhat-15, Assam

Your RTI appllcation dated 20.08,2018
ID No. 169/2018 dtd, 01.09.2018

Sir,

With reference to your RTI application received on 01.09.2018

(P,cgcl. ID No. l69l20LB), this is to inform you that the requisite fee of lls J0l-

paid througlt IPO no.43F 101583 ought to have been in favour of Registrar

Gr:nefal, Gauhati High Court & payable at Guwahati as per provisions laid down

in Rule 9(iil) of the Gauhati High Court (Right to Information) Rules, 2008,

Hence, your application is rejected for non- compliance of Rule 9(iii)

of the Gauhati High Court (Right to Information) Rules, 2008.

The IPOs so fonryarded by you is returned herewitlr

,xxxv-2/2018I 7o3 ,- | Rrl
Dated 5v),5"ptornuui zora

From

'[-t 
r

Ref:

Enclo: 1. IPO

Yours faithfully,

4l '\ ' '1' /"t

Registrar (Judl) & PIO
Gauhati High Court, GuwehAti

erl
(\l ( t'i.l\
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FORM'D'
Rejectiop Order

[Rule 4 (iii)]

No. HC.DCry -2llotll 2*-i t on
Dated O tB,Septemuer, 2o1B

To

From Smt.A. Ajitsaria
Registrar (Judl) & PIO
Gauhati High Cou*

Lovely Chetia,
Seujpur, Court Tinlali,
Bozaltoli Gaon, P.O.Borguri,
Dist. Tinsukia, Assam,
Pin-786126

Ref: Your RTI application dated 29.08.2018
ID No. 170i2018 dtd.04.09.2018

Sir,

With reference to your RTI application received on 04.09.2018

(Regd. ID No. 17012018), this is to inform you that the requisite fee of Rs 10/-

paid through IPO no. 35F 449795 ought to have been in favour of Reglstrar

General, Gauhati High Court & payable at Guwahati as per provisions laid down

in Rule 9(iii) of the Gauhati l-ligh Court (Right to Information) Rules, 2008.

Hence, your application is rejected for non- contpliance of Rule 9(iii)

of the Gauhati High Court (Right to Information) Rules, 2008.

The IPOs so forwarded by you is returned herewith.

Enclo: 1. IPO

Yours faithfully,

,,1+ \'1 t8

Registrar (ludl) & PIO
G auh-atifllq rcq u tt"-Gu:rya ttag

0'' I
1lr1 1)'J-li
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tu FORM. E

Form of supply of information to the applicant

[Rub a (iv)]

dlt- o4

No. HC.XIC& -oUzaLU i1.)-1 nrr
Dated 4rr' September, 2018

q$^-

Frorn : Srnt^ A. Ajitsaria
Iiegist-rar (judl.) & PIO
(iaulrati Hiqh Court

Irr

llr'f

Iimt. Malti Devi
CiO 5h Jokhan Singh
1,G Uiclihia Near PAC Carnp
fiqrraklrpur - 2730L4.

1'ul, : Inform;rtion under RTI Act.

Your R'l'l Appli<-ation dated 09/08/2018. Regd. Vide ID No. 152./201ti
dal,etl 09.0t1.2018.

[1ar-1.1p1,

Witlt rcfcrence l.o lhe above, the information pertaining to your query, is provicJerl

lrr.rlrrr hclonr :

PcLtly_.U.elpQry: As comnrunicated to you earlier vide this ltegistry's Lt':tter No.

lR-.I|Y1V-11)-0l9ll07IP,TI dated 23.05.2018, copy of Judgernent / Orcler passed try tht:

ilrrrr'l-rlc Hi-c1h Court in a case is to be obtained by following the prescribed ptocedure for

r.rlrl,rirrinlr certificd copy, as laid down in lhe Gauhati High Coutt Rules, 2015..I-he relevanl

rrrlc is availahlc in public domain at futpll/Sh_c_online.gs_v..1_fr_. (please follow lhe link

I rl t ;.r :l/11hc.r:r rl irre. gov.inlDocument/Chapterl3.pdf).

Yours l'aithfully,

1l- 4.1,ta
Regisltar (Judicial) &. t'}IO

Gau.ha-ti Hish eeurl
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A1

,!c- a,*r.

I:ORM'E'
Forrn ol'supply of irrformailon to tlrc aJlplicant

fRuk: 4 (iv)l

No. I]C.XXXV -21)01
Dated o ,.i17

el -l l'': tt\l
'Sio;-rtenrtrlt , ,10 l8

l-rolrt

Tt;

5t rlr

Smt,A.Ajilsaria,

Rcgistar (Judl.) & HO
Gauhati High Court

Pmsanta Das,
Lawyers' Asoociation GuuralraU,
Guwahati-1.

R'Ti

Your tlTI applicaticrn date(l 09.Ott.1tt
(Rr:qrl, lD No. 149/2018 rJatecl09.0B.1B)

lr r-l

,t' t'

'"' rj' '

',t]"i'^*'

!,it,

Rc!-ly-!sj!sly Nq0&0Lr ) :

-fhc irtformation sought by you are ready to be ptovirlr:,; ;1.' 1rr'l

yout.rccluest. You are to pay cost of Rs. 25 /- (Rupccs 1-'rrerrty Fivc) ortly (i,n.(i,

11';. 5/- pr-'r shccl fot' 5 sheets), by Pay Order/l)D, in favour o['l{cc1i:;lr ar (,r'r,r'r ;rl,

(-,,rr.rlral-i lliglr Cr.rurl', payablc at Guwahati, as;rer provlsiort ol':rcclion /( l) ol lltl

P ll /\ct, 20()li arrd lLule 9(i)(A)(it') ol'llrc Cauhati liiglh Coutl (P.-l'l) l?ttlr':'. ,trlt)rt,

:,rr.t1. llr crrablt: r-ts lo scrrci the saicl clocurrrclrt:j. Yott lrtay al:;o;lay 111r't,1v11r;1r11{ lri'

r,t,lr ,-rncl collcct tltc santc flotn thc Rll Cell, GatrlraLi tliglt Cotrtl,

| ! e p.ly-ts-trusrz-lls.0ll ;

Ivlark obl-ainecl by Mr . C. Chaturvcdy is 3tl atrd tnitrl. t-rhlairrt:rl lry

l),,rt,lt.rrr I al is 29,33 on 09.07.I8 ltr tltc itttervielv.

Yours faithfttlly,

,a{ll !;''l'/'1
I{egtEUar(J-ullD-{LI-'Io

l-')t

"'l ! t'
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From

FORM'E'
Form of supply of information to the applicant

[Rule a (iv)]

No. HC.XXXV -Ll2OtBl 2 I 4 _ t xtt
Dated 6{l SePtember, 20t8

Sri Dipak Kumar Nath
Dy. Registrar (Judl.I)&APIO
Gauhati High Court

Jr(

To Md. Mahimuddin Ahmed,
C/O. Md. SahazulAli,
Vill. Bhagara(No.1 Khanapara),
P.O.- Ganesh Kuwari, Dist. Darrang, Assam,
Pinz 784L45

Sub: Your RTI application (Regd, Vide ID No. 168/2018 dtd. 29,0u,2018)

Sir,

The information sought by you are ready.to be provided as per

your request. You are to pay cost of Rs. 120 /- (Rupees One Hundred and

Twenty) only (i.e.@ Rs. 5/- per sheet for 24 sheets), by Pay Order/DD, in favor-rr

of 'Registrar General, Gauhati High Court', payable at Guwahati, as per provision

of Section 7(3) of the RTI Act, 2005 and Rule 9(i)(A)(iv) ol'tlre Gauhati Hiqh

Court (RTI) Rules, 2008, so as to enable us to send the said documents. You

rnay also pay lhe amount by cash and collect the same l'rom the RTI Cell,

Gauhati High Court.

Yours fa

L

Dy.Registrar ) &APrO
Gauhati Hiqh Couft, Guwahati

b-r
c)L i"l l(-

,i

\,'
q) -1.-

-s)'
,\
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From

To

Sub:

Ref:

FORM'E'
Form of supply of information to the applicant

[Rule a (iv)]

No. HC.)Cfiv -}lzOLSl A tr I nn
Dated (fl September, 2018

Smt.A.AJitsaria,
Registrar (Judl.) & PIO
Gauhati Hlgh Court

Plablta Boro,
Jyoti Path, Dhirenpara,
Guwahati-25, Kamrup(M)

RTI

Your RTI application dated 10.08.18
(Regd. ID No. 154/2018 dated 10.08.18)

The information sought by you are ready to be provided as per

your request. You are to pay cost of Rs. 660 /- (Rupees Six Hundred and Sixty)

only (i.e.@ Rs. 5/- per sheet for 132 sheets), by Pay Order/DD, in favour of

'Registrar General, Gauhati High Court', payable at Guwahati, as per provision of

Section 7(3) of the RTI Act, 2005 and Rule g(iXAXiv) of the Gauhati High Court

(RTI) Rules, 2008, so as to enable us to send the said documents. Yott may also

pay the amount by cash and collect the same from the RTI Cell, Gauhati Higlt

Court.

Yours faithfully,

+ 6'1'tg
Reoistrar 0udl.) & PIO

b,-1
o$ o1.r(

\{

Sir

')

f t)- 
lJ'

$)'
9

b
C

44
0J'



i ft FORM'E'
Form of supply of information to the applicant

lRule a (iv)l

From

No. HC.)CCW -2/zltsl R tY 1*n
Dated! fl SePtember, 2018

Smt.A.Ajitsaria,
Registrar (Judl.) & PIO
Gauhati High Court

To Souvik Bhattacharya,
C/O. Mr. B,P. Bhattacharjee, Advocate,
House No. L74, A.K.Azad Road, Kalapahar.
Dist.Kamrup(M),Guwahati 78 1016.

Sub RTI

Your RTI application dated 10.08.18
(Regd. ID No. 153i2018 dated 10.08.18)

Sir,

The information sought by you are ready to be provided as per

your request. You are to pay cost of Rs. 495 /- (Rupees Four Hundred and Ninety

Five) only (i.e.@ Rs. 5/- per sheet for 99 sheets), by Pay Order/DD, in favour of

'Registrar General, Gauhati High Court', payable at Guwahati, as per provision of

Section 7(3) of the RTI Act, 2005 and Rule 9(i)(n)(iv) of the Gauhati High Court

(RTI) Rules, 2008, so as to enable us to send the said documents. You may also

pay the amount by cash and collect the same from the RTI Cell, Gauhati High

Court.

Refr

/-r^", 'rrrnl fL.r_
0.^-l /*il caa-l --/ ,4 r r7_
S*-tL

Yours faithfully,

* 6'1te
Reqistrar (Judl.) & PIO

(&'f
ri \ cri. r(



,-\{5

From

To

Sub:

Ref:

Sir,

FORM'E,
Form of supply of information to the applicant

[Rule a (iv)]

No, HC.XXXV -21?orll I. I I 7 an
Dated i tl SePtember, 2018

Smt.A.Ajitsaria,
Registrar (Judl.) & PIO
Gauhati High Court

Smti. Dipika Kalita,
Vill- Hahara, PO- Puthimari,
PS- Kamalpur, Dist.- Kamrup, Assam.
Pin-781380.

RTI

Your RTI application dated 08.08.18
(Regd. ID No. t47l20LB dated 08.08.18)

The information sought by you are ready to be provided as per

your request. You are to pay cost of Rs, 935 /- (Rupees Nine Hundred and Thirty

Five) only (i.e.@ Rs. 5l- per sheet for 187 sheeLs), by Pay Order/DD, in favour of

'Registrar General, Gauhati High Court', payable at Guwahati, as per provision of

Section 7(3) of the RTI Act, 2005 and Rule 9(i)(l)(iv) of the Gauhati High Court

(RTI) Rules, 2008, so as to enable us to send the said documents. You may also

pay the amount by cash and collect the same from the RTI Cell, Gauhati Htgh

Court.

{i--'g Yours faithfully,

+ el tlr<
Reglstrar (Judl.) & PIO

It_-f
{.)

q?s
r- t\;
L-6Yt- o"1 ,t,tn

1-/ f,.l

a**s"
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FORM'E'
Form of supply of information to the applicant

[Rule 4 (iv)]

No. HC.X$0/ -2l2OL8l Q Lo I RI1
Dated ? f1 September, 2018

From SmLA,Ajitsaria,
Registrar (ludl.) & PIO
Gauhati High Court

Md. Sofizur Rahman,
Sijubari Dargah Road,
P.O. & P.S.Hatigaon,
Dist. Kamrup(M),Guwahati 781038.

Sub: RTI

Your RTI application dated 08.08.18
(Regd. ID No. 148/2018 dated 08.08,18)

Sir,

The information sought by you are ready to be provided as per

your request, You are to pay cost of Rs. 410 /- (Rupees Four Hundred and Ten)

only (i.e.@ Rs. 5/- per sheet for 82 sheets), by Pay Order/DD, in favour ot'

'Registrar General, Gauhati High Court', payable at Guwahati, as per provision of

Section 7(3) of the RTI Act, 2005 and Rule 9(i)(A)(iv) of the Gauhati High Court

(RTI) Rules, 2008, so as to enable us to send the said documents. You may also

pay the amount by cash and collect the same from the RTI Cell, Gauhati Higlr

Court.

To

Ref:

Yours faithfully,

Jr- 611

Reoistrar (Judl.) & PIO
(t ''r
-l

(. i \", .) 1.i

rB
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FORM . E
Form of supply of information to the applicant

[Rule a (iv)]

/t- t"s-l

No. HC.XXXV -01l20r9l 2? ll R1-I

Dated 7th September, 2018

{$
Dy-Registrar (Judicial-I & APIO

Gauhati High Court

Irot.tr

lir'I

Srtl,

Srr Dipak Kr Natlr
Dy-Resistrar (Judl.-I) & APiO
Gauhati lligh Court,
Guwalrati- 781001.

'l rl Mr. I. Vincent Chrishtopher
Door No. 317-U4 (3/608),
Kattu Valvu, Chithanoor, Dhalawai Patty,
Salem - 636 302

lrtrb : Information under RTI Act

Your Rl-l Application datcd 03/08/2018. Regd. Vide ID No. 15U20.18
datcd 09.08.2018.

With rcfcrerrce to the above, the information pertaining to your query, is provided

Ircrcrn beloui :

ll.eply___to ouerv 1; Certified copy of Judgement I Order passed by the Hon'blc

trrprerre Court of India, in a case/ is to be obtained from the Supreme Court of India, by

lollor,vinc.; the prescribed procedure for obtaining certified copy, as laid down by the

'rr.r[)rcr-r-10 Cour[ o[ India.

Yours llv,

?fr,"t\ut,
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.,\/ FORM - E

l'orrrr of supply of informatron to tlrc applicant

fRule a (iv)l

No. IIC.XXXV 04l2ot8ll'27-1 at
Dated /th Selltcrnber, 20lt]

['t,rrrt ; $11 Dtpak Kr N,:th
l-tv-ll.:!ist.rar (Jucll.- I) & AIrTO

Cauhati Fiiqh CourL,
Gu,,rlalrrrt r- /81 001.

io firi l..c:val loshi
I 101 , Sinrastik Sor,re:ty,
(.tr'tl1r-27,

(liirrdhinaqar- 3tJ202u

'iour Ii-T'l Appltc"rtr<.rn daLcd l8/0712018.
Rcqrl, Vidc ID No. 15lii20l8 dated 10/08/201u.

l-rttr,.r lrlcr. L'-)01119617A16-lus (AU) dated 2910'/l?01U oi the Scction O[ficr:&
f i\PlO, (:cr,.,crnr-rt:rrt ut Irrdra, l'4rnistry of Lavv & Justice, Depar'[nrr:nl oi Ju:;licr:,
ilrllry pgllq;.

\rVrLh rr'lIr.rrr:nr-c lo [hc abr.r'it:, the rnformahon pen;rir]rnq lo yor.rr clLrr:ry, is 1-rrovrrlrrrl ltlr,.'il

, ll-,

l',,f

'rrl ,

t,r'lr)rr,'

Iir:pl\,trr rUqi/-_l_dllql 2r tir:paralc data on tlrt': basrs of convrctro{r dndTr' ,,,'rr.',,ta[, rr.'l,rlr:r1

l,) ( rilltral [(r!r](; (rrt ,'qhich tltc crlrrrtl ltad a proviston [or de;tLlt pcr]alty), nr:t br.irrrt rT];1irrt(lrr('(j, !lt('

rrilr)t'r rirrti(,rrt r,_.rttlri rtol bc ptoviclr:d.

l;lcaic [],: rrr.rLcri lhat. uls 7Q) of the R-II Act, 2005, t.he Publrt. Attlhorrty 1,, p11[ ;1'q11r1.1'1f 1,,

r.rrrL,rt1 rnlor rrr.ll"ton,]nd inIorrnatton as rt exisLs, only is to bc providcd,

YoLr arl,lr{rlly,

Dy-i1cc;rst rar (JLtdt

\{
) 8t APIO

C.rr-rhatr lliqh Court

qfr*{''o
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To

FORM.E'
Form of supply of information to the applicant

[Rule a (iv)]

No. HC.X$ff -2l2ot8l R ,1 )- 7 nrt
Dated l2l'" SePteml-rer, 201[']

From Sri Dhrupad Kashyap Das
Registrar (Judl.) & PIO
Gauhati High Court

Sri Anisdr Ahmed.
Ward No.4, Gauripur,
P.O. Gauripur, P.S. Gauripur,
Dist.-Dhubri, Pin-783331,
Assam.

Sub: RTI

Your RTI application dated 05.09.18
(Regd. ID No. 17412018 dated 05,09.18)

Sir,

The information sought by you are ready to be provided as per

your request. You are to pay cost of Rs. 215 /- (Rupees Two Hundred and

Fifteen) only (i.e.@ Rs. 5/- per sheet for 43 sheets), by Pay Order/DD, in favour

of 'Registrar General, Gauhati High Court', payable at Guwahati, as per provision

of Section 7(3) of the RTI Act, 2005 and Rule g(iXAXiv) of the Gauhati High

Court (Rn) Rules, 2008, so as to enable us to send the said documents. You

ntay also pay the amount by cash and collect the same from the RTI Cell,

Gauhati High Court.

Yours faithfully,
\

Ref:

b-t
r2 1 r
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FORM'E'
Form of supply of information to the applicant

[Rule 4 (iv)]

No, HC.frXV -zlzot}l A,{':1 / nrr
Dated I th September, 2018

Ref:

From Sri Dhrupad Kashyap Das
Registrar (Jud!.) & PIO
Gauhati High Court

To Joyeeta Rajkhowa
House No. 23, Ganesh Mandir Path,
Pub Sarania, P.O.- UIubari,
Guwahati-781007.

Sub: RTI

Your RTI application dated 06.09.18
(Regd. ID No. 17512018 dated 06.09.18)

Sir,

The information sought by you are ready to be provlded as per

your request. You are to pay cost of Rs. 365 /- (Rupees Three Hundred and Srxty

Five) only (i.e.@ Rs, 5l- per sheet for 73 sheets), by Pay Order/DD, in favour of

'Registrar General, Gauhati High Court', payable at Guwahati, as per provision rrf

Section 7(3) of the RTI Act, 2005 and Rule 9(i)(n)(iv) of the Gauhatr High Corrrt

(RTI) Rules, 2008, so as to enable us to send the said documents. You may also

pay the amount by cash and collect the same from the RTI Cell, Gauhati lligh

Court.

Yours

t/"'

/5,- 't
l) 't.lY

(
J' ,-r

L,/ ;N

J\*V

b

t
,y'ts\

r\J

A
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FORM.E,

Form of supply of information to the applicant

lRule 4 (iv)l

No. HC.XXXV -2l2ot8/ t 15 t m
Dated l?ts September, 2018

From Sri Dhrupad Kashyap Das
Registrar (Judl.) & PIO
Gauhati High Court

Smt. Benojeer Choudhury,
Vill- Batarashi, Dist.-Karimganj,
PIN- 788709, Assam, P.O.-Tillabazar.

Sub: RTI

Your RTI application dated 07,09.18
(Regd. ID No. 177l20i8 dated 07.09.18)

Sir,

The information sought by you are ready to be provided as per

your request. You are to pay cost of Rs. 440 /- (Rupees Four Hundred and

Fourty) only (i.e.@ Rs. 5/- per sheet for 88 sheets), by Pay Order/DD, in favour

of 'Registrar General, Gauhati High Court', payable at Guwahati, as per provision

of Section 7(3) of the RTI Act, 2005 and Rule 9(i)(A)(iv) of the Gauhati High

Court (RTI) Rules, 2008, so as to enable us to send the said documents. You

may also pay the amount by cash and collect the same from the RTI Cell,

Gauhati High Court.

t Yours faithtully,

To

Refr

P, +nL
J t, &to L{

&-,\ tw*7
3""$ /l'or. iBI{r,t/-']
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FORM'E'

Form of supply of information to the applicant

[Rule 4 (iv)]

No. HC,XXXV -ztzoLlt 4?!-- t att
Dated [ ? hseptcmber, 101t3

Sri Dhrupad Kashyap Das

Registrar (ludl,) & PIO
Gauhati High Couft

Smt. Nabanita Buragohain,
House No.-28, Vill. Pillingkata,
P,O.- Basistha, Guwahati-29.

RTI

Your RTI applicaUon dated 07.09.18
(Regd, ID No, 17612018 dated 07,09.18)

The information sought by you are ready to be provided as pi:r

your request. You are to pay cost of Rs. 420 /- (Rupees Four Hundrcd and

Twenty) only (i.e.@ Rs. 5/- per sheet for 84 sheets), by Pay Order/DD, in favr:ur

of 'Registrar General, Gauhati High Court', payable at Guwahati, as 1:er provisiot r

of Section 7(3) of the RTI Act, 2005 and Rule 9(i)(A)(iv) of rhc Gaulratr llrr;lr

Court (RTi) Rules, 2008, so as to enable us to send the said docurrrents.'/o(r

may also pay the amount by cash and collect the same from ti'rr: R-II Ct:ll,

Gauhati High Couft.

From

To

Sub:

Ref:

Sir,

gt1

rl

I

yours faitllfuily,
. ,r\

v6q'
Reoistiar (Judl.) & PIO

s,(l:J-'[
ll ?, r&

F)

l''
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FORM'E'
Form of supply of information to the applicant

[Rule 4 (iv)]

| ",f

No. HC,XXXV -2tzotLt d4 f -- i *r,
Dated | 7 

Fseptember, 2018

Sub

Ref:

Sir,

From Sri Dhrupad Kashyap Das
Registrar (Judl.) & PIO
Gauhati High Court

To Smt. Alisha Akhtar
Gandhlbasti, Near Girls' High School,
Bylane No.-l, House No.-67,
C/o. Dulu, Guwahatl-03.

RT]

Your RTI application dated 14.09.18
(Regd. ID No. 185/2018 dated 14,09.18)

The information souglrt by you are ready to be providecl as pr:r

your request. You are to pay cost of Rs. 825 i- (Rupees Eight Hundred and

Twenty Five) only (i.e.@ Rs. 5/- per sheet for 165 sheets), by Pay order/DD, in

favour of 'Registrar General, Gauhati High Court', payable at Guwalrati, as per

provision of Sectton 7(3) of the RTI Act, 2005 and Rule g(iXAXiv) of the Gauhatt

l-ligh Court (RTI) Rules, 2008, so as to enable us to send the said docttmen[:.

You may also pay the amount by cash and collect the same from the RII Ccll,

Gauhati lligh Court,

Yours faithfully,

h'* [
/l 'i rt



Ot'
rORM'E'

[:orm ol supply of information to the applir-ant

Ir{ule 4 (iv)]

ory?f

l',1o. l1[,XX)(V 'll.,rnnl ,)2'l
Dalt,rl l'1 lA ,,r,1 rl, ,rll,,.r

rlr

rii"

lir

I:t nnt liri Dlrrrrpad Kashya;r Das

Itegistrar (lurll.) tt PIO
Gauhati l'liglr Court

Sri 0i1r Jyr;ti Dez,
House llo,77, Dharnta 5lrarrrta Pal.lt,
P.O.Gopinath Nagar, Birubat'i,
Guwahati, l(anrrup(M), Assanr-7810.1.G.

Sub: RTI

11r:l Your RTI application dated 07.09.18
(l{cqcl. lD N<-r. 1tl0/201t1 clalr:r.J 07.t)9.J8)

1ii r,

Tlte irrtbr nration sougltt by yoti ai(: l(,ii(l)/ lu lri'pr i1',rqlr'1! 1. i,, I

yottt't'r:r1ttest. Yott are to pay cost of ?.s. t-i201 (nrrpi:o,. i-rvr, Ilrtrr, l .i ,,

Tvrcnty) only (i.e.@ Rs. 5/- per shect lor 1Ozt shecl,s), hy ]'ay oi ri,'r-/l il r, ri

favout of 'ttegtstrar General, Gaulrati Higlr CourL', payrrlrle al fiLrrv,rlr,rii. ,r. i,'.

Ifr-.)visiori of St:rtiorr 7(3) of thr.l R-l] Act, 20()5 anrl l{rrlc r)(r)1A)(rr') ,11 ;ir, i ,rr,1,i

llirllt Lr.rutl (t{[l) llukrs, 2001J, so ils l.o on.tblc Lx; tr) .i/,t trl tlt,, ,,.lr,l ,I,,.rti'r. r'

'i'r)lt rtril!r trlsr-r 1t.ty the amotttrt by Castt antl COll(,rJ llrl r;,rt r'rr, ll,)iir rl,' f '1, r rl

(lauhali lliqlr f-or rrt.

Yot.rrs f,rilh[ully,
!,

Ai{/ . "\\t, 
,,/ , \. \'

ReqiEtrsi:-[J.l!t-I1. 1 li1 l 
" 

r-1

'/ 
ti' !

t,t t 'l

,:y'

,t ,-r.
^,'r/)', \A'

rp\S .,tt \ry,

,*\t'tt'
[_t/\I
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Ref

FORM'E'
Fornr of supply of information to the applicant

IRule 4 (iv)]

No. HC.XXXV -2lzotul l. .ll- I n,-r

Dated Ilrr'septenrbrlr, 2UlB

Fronr Sri Dhrupad Kashyap Das
Registrar (Judl.) & PIO
Gauhati High Court

lir Smt. Slrilpa Mour,
Sushil Das Bhawan, Paltan Bazar,
G,S.Road, Guwahati-781008.

SLrb RTI

Your RTI application dated 13.09.18

(Regd. ID No. 182/2018 dated 13.09.18)

Sir,

The inforrnatiorr sought by you are ready to be gtrovtr-1ed ,il, p1'1

your request, You are to pay cost of Rs. 440 /- (RLrpees Four Hurrclrecl anrl litr ly')

ortl',r (t.e,@ Rs, 5/- per sheet for 88 sheets), by Pay Order/DD, in [a','rrttr ol

'[{egislrar Gcneral, Gauhati tligh Court', payable at Guwahati, as per provi',ir.rn rrl

Seclion /(3) of the RTI Act, 2005 arrd Rule 9(i)(A)(iv) of the Gauhati Hi1llt (iotrt't

(R-l-I) Rules, 2008, so as to enable us to send the said clocurnents. \'ou ntai,;rllo

pay the amount by cash and collect the same front the RTI Cell, Gaulrati lliglr

Cotrrl'.

Yours f';rithfully,

rt
1,

/-5-' //-t') tt:

c t



FORM-D
Rejection Ordcr

IRule 4 (rir)]

:/bo
No. HC.XXXV-}UZOL9|+56 / R-iI

Dated 20th September, 2018

Fronr Sri Drpak Kr Nath
Dy-Reqrstrar (Judl,-I) & APIO
Gauhati l-{igh Court,
CuwahaLi- /U100.1.

'l 
r-r Sri Kishalay Sinha

House no : 10, Lanc No. 5
'larun 

Naqar,
Guvvahatr 781005

Sub : Reply undcr RTI Act, 2005

Rr:I Your RfI applrcation dated ?.810712018
Regrstcrcd ID No. 156i2018 dated 10/08/2018

Sir,

\,^/ith relerencc to thc abo're, Lhis is to infcrm you tha!. you have not paicl

thc appltcation fee of Rs. 10/- along with your RTI apphcation. Moreovcr, the
rnfornralion sought for is not held by PIO-Gauhati [1iglr Court.

llcncc, your apphcation is rejected for not complyrng with Rulc 9 of thc
Gauhati liigh Court (Righl to Informatron) Rules, 2008.

rdt-

ff***

t",,,".U;.,,U

DY"REGTSTRAR (lUDrCrAL-I) & PIO

Gauhatr Higlr Cour[, Guwahati.

r/



Ref:

FORM'E'
Form of supply of information to the applicant

[Rule a (iv)]

No. HC.xDo/ -2lzoL}l d-') 2 I an
Dated {afr September, 2018

From Sri Dhrupad Kashyap Das
Registrar (Judl.) & PIO
Gauhati High Court

To Sri Samir Biswas,
R.G.B.S, Road, Bye Lane 4,
H.No, 12, Barsapara, Guwahati-18

Sub RTI

Your RTI application dated 02.09.18
(Regd. ID No. 178/2018 dated 07.09.18)

Sir,

The information sought by you are ready to be provided as per

your request. You are to pay cost of Rs. 35 /- (Rupees Thirty Five) only (i.e.@

Rs. 5/- per sheet for 7 sheets), by Pay Order/DD, in favour of'Registrar General,

Gauhati High Court', payable at Guwahati, as per provision of Section 7(3) of the

RTI Act, 2005 and Rule 9(i)(A)(iv) of the Gauhati Hlgh Court (RTI) Rules, 2008,

so as to enable us to send the said documents. You may also pay the amount by

cash and collect the same from the RTI Cell, Gauhati High Court.

Yours faithfully,

1 "$

0-1
Qb, Ocl i v



I
n/ FORM'E'

Form of supply of information to the applicant

[Rule 4 (iv)]

No. HC.Xlco/ -zlzolsl ?n5 1fil
DateO ;rl''r September, 2018

Srl Dhrupad Kashyap Das
Registrar (Judl.) & PIO
Gauhati High Court

Sri Samir Biswas,
R.G.B.S. Road, Bye Lane 4,
H.No. 12, Barsapara, Guwahati-18

RTI

Your RTI application dated 02.09.18
(Regd. ID No. 179/2018 dated 07.09.18)

The information sought by you are ready to be provided as per

your request. You are to pay cost of Rs. 35 i- (Rupees Thirty Five) only (i.e.@

Rs. 5/- per sheet for 7 sheets), by Pay Order/DD, in favour of'Registrar General,

Gauhati High Court', payable at Guwahati, as per provision of Section 7(3) of the

Rn Ast, 2005 and Rule 9(i)(A)(iv) of the Gauhati High Court (RTI) Rules, 2008,

so as to enable us to send the said documents, You may also pay the amount by

cash and collect the same from the RTI Cell, Gauhati High Court.

Yours faithfully,

L
1

A--f
,'0..tI ttr

From

To

Sub:

Ref:

Sir,



ol t* r*
FORM'D'

Rejection Order
IRule a (iii)]

No. HC.XXXV -- tPA LBl.lll I R't 1

Dated {5n SePtelttbt'r,,)() I ti

Frorn Shri Dhrupad Kashyap Das
Registrar (Judl) &PIO
Gauhati High Court

Manislr Sharma,
S/O-Ramakant Sharma,
18/ tBB/ Purani l''landi,
'l"ajganj, Agra-282001.

Fnclo: 1. IPO in original

Yourc faithfttD,*

*",Jf&($i, & pro

'l'o

Your RTI applic.atiorr dated 13.09.2018(Regd.ID No. t97l-'0lB rl,ri,,ri
2s.09.2018)

Sir',

With reference to the above, this is to inforrn you tlrat the t'erlrti';ilr: l-r',' r.rl

Rs l0/- paid through IPO, ought to lrave been paid in lavour of Rcqi';trat'Cr]ttr-'r;rl,

GaLilrati Higl'r Court instead of Public Information Officer, O/o the Chief Jtrstice, G.rttlt;tli

lliqh Corrrl, Guwahati & payable at Guwahati.

l-lence, your application is rejected for non- corrrpliance ol Rrrlc 0(tii) ril'

thc Gauhati l-ligh Court (Right to Information) Rules, 2008.

The IPO so forwarded by you is returned herewith.

Ga uhatltligh-ea.Utt. GuY,'n! t ttti

AtJ 
1.1\ ,)\ i,,



FORM.E f
Form of supply of lnformation to the applicant

lRule 4 (iv)l

No. HC,XXXV -O4l20rBlP3:l / R'rt
Dated.f lr Septembcr, 201tl

l-ronr Sri Dhrupad Kashyap Das
Registrar (ludl.) & PIO
Gaulrati High Court
Guwalrati-781OO1

l'o Slrri Devanshu Khandelwal,
30-b Krlshna puri, Mathura, Pin:281001

5Lrlr: Your R'T-l application dated 30.07.2018 (Regd. Vide ID No, 18712018 dtd 17.09.2{)lll)

I''.t'l Lctter ltlo, L50lU96l20L6-Jus(AU) dtd 25.08.18 of the Section Officer &
CAPIO, l.,lirtistry of Law & -lustice (Department of Jr.rstice), Covernmr.n[ of. Inciia

5rr',

With reference to the above, the information pertaining to your quenc:;, r, I,rroriirl.rl
lrerein below:

Rcply to query no. 1; Number of District Court in Assam is 27.

Bepty-lS_qlqt ng-a: Number of District Courts having air conditioner is 24

Yours faith
e

Gauhatj_Llishlsurt

d)-+
")_(- 

-,,,\ i S

c]r. 624.
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,i:1;trR""u *l c fu*
FORI'I'E

Form of supply of informatlon to the applicant

[Rule a fiv)]
frto. HC.D0{t' -n4fiorsl1'}f / RTI

Dated &rseptemtrer, 2018
I Ftgfir Sri Dhrupad Kashyap Das

' 
,=. . Regrlsitrar (Judl.) & PIO

Gauhati HIgh Court
Guwahafi-781OO1

Tg Shri Ashok Kumar Llpadhyan
R-47, Sector 11, f.loida,
Uttar Pradesh, Pin- 201301

Wth reference Lo the above, the
herein below:

Designated

Court, TADA

10 years.

maintained, ld not be provided

Sub: Your RTI application dated 13.08.2018 (Regd. Vide ID No. 186/2018 titd 17.A9.2011)
'i

Ref: Letter No, 1501U96/20r6-Jus(AU) dtd 23.09i18 of the Section Officer &
CAPIO, Ministry of Law & Justice (DepaftrnEnt of Justice), Government of India.

Sir, i
pertaining to your queries, ls provided

Reply to gueru no. 1: At there is one designated court in the state of Assarri,
Assam, Guwahati.namely, Judge, Designated

Reply to query no. 2 : There one Judge in the Designated Court of Assam

Reply to ouerv no, 3 Ca$s pending in each of these courts (data as on 31'' Decctrtbr'r
of each

2018(31.08.1i1i

24

Cases disposed of by these courts duri the year

2016 2017 2018(31.08.r.8)

1L

: 13 cases are pending in the Designated Court of fusam [or over

information regarding brlef summary of those cases noL beinq

18

I

i

I
I

I
.t

Gauhati High CouG

b'-r
?D'a1' t*

/ear

20tl 2013 2014 2016

Designated

Court, TADA

sl
I

39 31

2015

37 26

20t7
32

2013 2014 2015lzotz
53 08 10 22 15

Yours f,aithfup..n

n.oi,tf$ifri'fr'l pro



FORM'E'
Form of supply of information to the applicant

lRule 4 (iv)l

elz- %@
No. HC.XXXV -3lzot}l Z37 lart

Dated )c1fb SePtember, 2018

To

Ref:

From

Sub

Sir,

Encl : As stated above
(6 sheets)

Sri Dhrupad Kashyap Das
Registrar (ludl.) & PIO
Gauhati High Court

Shri Hitesh Chandra Das, Court Master.
Gauhati High Court, Guwahati

RTI

Your RTI application dated 18.09.18
(Regd. ID No. 188/2018 dated 18.09.18)

With reference to the above, the photocopy of ACR in respect of yourself for the

year 2016 and 2017 as sought for, is enclosed herewith.

Yours faithfully,

7

Gauhati High Court, Guwahati

e-T
r-Q 'o '1, rt

\ "'I\*

.)



,t

FORM'E'
Form of supply of information to the applicant

[Rule 4 (iv)]

d<-- l.q t. , .-- -- I I - 'ti

A'^

No. HC.XXXV -2120781 ?_LQ_ twr
E

Dated)-1 t b September, 20 1B

./ ,\
w.,,1qq''

Reqistrt'i (Judl.) & PIO

To

Sub

Rcf:

Sir,

Frorn Srl Dhrupad Kashyap Das
Registrar (Judl.) & PIO
Gauhati High Court

Smti. Himadri Hazarika
Mission Compound, Dist. Golaghat,
Pin 78562t,

RTI

Your RTI application dated 02.09.18
(Reod. ID No. 196/2018 dated 24.09.18)

l-he information sought by you are ready to be provided as per

your request. You are to pay cost of Rs. 575 /- (Rupees Five Hundred Seventy

l:ive) only (i.e.@ Rs. 5l- per sheet for 115 sheets), by Pay Order/DD, in favour ol'

'Registrar General, Gauhati High Court', payable at Gurvahati, as per provision of

Section 7(3) of the RTI Act, 2005 and Rule g(iXAXiv) of the Gauhati High Cotrrt

(RTi) Rules, 2008, so as to enable us to send the said docunrenls. You may also

pay the anrount by cash and collect the same from the RTI Cell, Gauhati High

Court.

Yours faithfully,

'\-r
.\\ r'

I,
Y"
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FORM'E'
Form of supply of information to the applicant

[Rule 4 (iv)]

To

Ref:

From Sri Dhrupad Kashyap Das
Registrar (Judl.) & PIO
Gauhati High Court

Smti. Lovely Chetia,
Borguri, Seujpur, Bozaltoli Gaon, Borguri,
Tinsukia, Pin- 786126

Sub: RTI

Your RTI application dated 18.09.18
(Regd. ID No. 201/2018 dated 27,09.18)

Sir,

The information sought by you are ready to be provided as per

your request. You are to pay cost of Rs, 440 /- (Rupees Four Hundred Forty) only

(i.e.@ Rs, 5l^ per sheet for 88 sheets), by Pay Order/DD, in favour of 'Registrar'

General, Gauhati High Court', payable at Guwahati, as per provision of Section

7(3) of the RTI Act, 2005 and Rule g(lXnXiv) of the Gauhati High Court (RTI)

Rules, 2008, so as to enable us to send the said documents. You may also pay

the amount by cash and collect the same from the RTI Cell, Gauhati High Court.

No. HC.XXXV -zl}OLBl 391 I Rrll
Dated 2-? /l September, 2018

yours faithfujjy,

t/ t\
aH ,'i.1' '

ecoistffifi]uat.l u Ptq
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FORM'E'
lbrrn o[ supply of inforrnation to the applicant

IRule 4 (iv)]

I'l,.rl t) Sri Dhrupad Kashyap Das
Registrar (ludl.) & PIO
Gauhati High Court

-l 
o Sri Dlpankar llarrnan,

Vill- Lachitna, P.O. Sarthebari,
Dist. Barpeta, Assanr,
Pin- 7813O7,

5ub RTI

Ir. r ,f Your RTI application dated 20.09.18
(llegd. ID No. 189/2018 dated 20.{J9,18)

-l-hc 
infurtnaliott souqht t.ry you arc reacly [tt Lrr: lrrr.rvitlr-,rl ;r'; p.'r

\;rrtrt Ir'r,lur,st, You arc to pay cost ol-Rs.410 /- (t{trpccs ['otu ilrrrulr r:r.l Ir'rr) orrly

(i.r..,rirr ll',. !-ii -pt:r slruet for 82 shcets), by Pay OrclerlDD, in Lrvorrr r.,l 'lltrri.,tr ar

(,cr rr.:r irl, GarrhaLi lligh CoLrrt', payablc at Gur,vahati, as ptr prrovisiorr o[ lir.lt.tir.rn

!(-r) ctf tltc l{t'l Act, 2005 and Rule 9(i)(A)(iv) of the Gaulrali lliglr ( ourl, (l' tt)

l(uli",, 2001J, so as Lo crraLrlc us to senrj tlre said rJocunrurrt',. Yotr trr.ry llr;o p,ry

llre itttroLrnt [ry c.'tslrarrr-l collcct [hc sarne front tlre Rlf Cell, Gaulrali ilir;lr (-irurl.

II
rc :i.

'ii r'

No. rrc.XXXV -zl2ltsl 1-L.] ,l ot,
Oatcd t).f 

f).-Septernbct, 
2t) lrl

!.r1 tL,

Yours laitlrfLrlly,.

.'rt/'
. - A, '\U.'tA '

B-euiE Lr-ar(l -udLL &. I I o

/b-'r
:) t\'. (),\ I 

,l


